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Additional ources of Energy for Rural 
Upllftment 

3417. SH I ADHAVRAO CINDI : 
Will the ' Minister of E ERGY be plea ed 
to state: 

a) whe her the Commission for Addi-
tional Sources of fEnergy ha earmark a 
number o villages in the ca · ital for etting 
up c mmunity biogas ptant , windmills, 
sol r p wer supply system and other vil-
lage upliftm nt chemes; and 

(b) if so, the details of the villages in-
lu d in the sen m s for rural uplift-

rn nt? 

THE MI IST R OF STATE I THE 
DEPARTMENT OF CIE CE A D 
TECH OLOGY ELECTRO ICS THE 
DEPARTME T OF OCEAN DEVi .OP· 

E T ND 0 -CO ENTIO AL 
E ERGY SOURCES IN THE MINISTRY 
OF E ERGY (Simi C. P. N. SINGH): 
(a) and (b). An integrated energy system 
has already been in talled at Masudpur 
village in Delhi. It con i ts of biogas 
plants, wind pumps solar photovoltaic 
power generating sy tem to operate 1V 
and tubelights, solar cookers and energy 
plantation. 72 village families have al-
ready been given gas connection from the 
'biog'as plants and this is being extended. 
.Jn addition, the surplu gas is used to 
generate electric power. 

Ohazipur village in Delhi has also be.en 
:identified for the installation of biogas 
plants. The gas generated from the biogas 
plant will be provided for cooking to tbe 
surrounding bou e of the DD.A. colony. 
Survey is being conducted jn other vil· 

·tages in the capital to find out the feasi-
bility of in talling new plants based on 
renewable sources of energy. 

ppointment of istants in the Ministry 
of Communicatio 

3418. HRI KlESHAVRAO PARDHI: 
Will the Mini ter of COMMUNICA .. 
TIONS be pleased to state: 

(a) Whether the Department of Per-
. onnel have i ued anY in tructions not to 
.appoint the employee of Central Secre-
tari'at any cadres on ad-hoc appoint-
ment; 

(b) wb ther a large numb r of employees 
have b .n appoint d n d-hoc ba is i the 

i tan Grad with a peri of ervice of 
one/t o ear and above; 

c) what step b ve been t ken y the 
P&T Boord/Mini try o far to appoint 
th m on a regular basi · 

(e) number of actual p r on j in .. d on 
the bnsi of the result of c. amina io 
of 1979 19 and 1981: and 

(f) um r of p rmanent and 
i tant on th cadr f the 

up-to-date? 

THE Ml I TE 

ir, 

:,;ul r 
ini try , 

(b) and ( ). n th adr of th in. • 
try of Communic tions 36 Up r Div· ion 

ler'ks are officiating in the grad of 
i tant on an ad-hoc b' i for tbe 

last one/two y ar . TheSe officials h v~ 
come within the zone of temporary pro· 
motions fixed by Department of Per el 
and Administrative Reform and are now 
eligible fOr promotion on long-term 

eces ary formaJHie : namely, de-r 
tion of vacancie as nece ary and 
ment by Departmental Promotion Com· 
mittee are being completod to appoint em 
o·n long-term basis. · 

(d) and (c). The po itlon of v 
reported to Union Public Service Co 
ion for nominating Direct ecrui As ~ 

tant and the number of candidate. who 
actually joined is given below:-

Year•or acancic A_ ~u Uy 
Exam. reported JOln -.---

1979 8 5 
1980 6 4 
TQ ! 3 

I a~ IO 

---~- ......... 




